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IN THE CEN'IR~L ADMINIS'IFATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR 

Date of orcer:2s.01.2001 

CP No.45/2000 (OA Nc.417/J995) 

KcdJae:h· Chand Djxjt s/q Shd Kalyan Sahaj DLidt,· at present 

employed, on, the pcet of FDMC at Rcnj ·Jathan Post Office, Dj strkt 

Al war. 

• • . Pet it i cner 

Versus 

J. Mr. D.D.Srivast.aua, Suredntendent of Post Officee, Alwar 

2. Mr. Laxman Sjngh, Inspector of Post Offices, AJwar District 

Alwar. 

3. - Mr. Ghamncn t.al, Post Master, Sub-Post Office, Rajasthari, 

District Alwar. 

• .Respondents 

Mr. P.P.Mathur, counsel for the petitioner 

Mr. S.S.Hasan, counsel for the respondents 

CORAM: 

Hon'ble Mr.A.K.Mishra, JudiciaJ Memper 

Hon'ble Mr. N.P.Nawani, Administrative Member 

Order. 

Per Hon'ble Mr. A.K.Mishra, Judicial-Member 

The l earneq counsel for the respondents submits that the 

order of the Tribunal dated 24th September ,1999 has been complied 

with by the respondents by passing a final order on 27th becember, 

1999 ·and, therefore, the Contempt Petition does not survive. The 

learned counsel for the petitioner submits that the petitioner wae 

forced to file thi.s Contempt Petition in September, 2000 •. · · Had 
-to·~ P~av/ 

th~ re~pondents communicated· the order which was passed in· 
.f__ 

December, 1999, the petitioner would not have fHea this Contempt 

Petitfon and, therefore, the applicant is entitled to the cost.. 



(j) 
: 2 : 

2. We have consj dered . the rival subroissione. Vj ae our order 

dated 24th September, 1999, the petitioner was djtected to submjt a 
-rt:.: 

copy of the representation alongwHh !_copy of the order to 

· respondent No.3 and the respondents were directed to consider the 

repres~nfatfon of the applicant dated 30th Marc~, 1995 within a . 

perjof of two months. Froro "the order Ann.Rl dated 2/27 Decembe·r, 

1999, it appears that the petitioner had not submitted copy of the 

repree.entation t0 . the Dei?artment as was directed. However, the 

Department -,~·et ing upon the copy; -.annexed to ·copy of the OA whj ch 

was sent tc the Department; passed the order. There are ·Other facts - , 

fo the order also which go to show the>t after havjng waited for 

applice>nt · tc file copy of the representation, the Department had 

decided the.representation which was available with them. A sum of 

Fs. 5.00/- was .fquna payable to the petifioner as per the prevailing. 

circulars, .which was tendered to the- petitioner. The petitioner 

refused to accept the sum so tendered. All these facts find place 
. . . 

_in Ann.Rl. N.ot only .this, Ann-.Rl was sent by Registered Post as the 
. . 

. endorsement j n the letter show's. In view of this; we are not . . 

impressed by the submissions of the learned counsel for the 

petitioner for awarding the cost iff the· matte~, tfl1 lk<. r~ 1-- 'hcM -

-~~~,...;t!at;:;,i.: ~ j~--~v./ ~ fl-/1. 

3. opinion, the order of the . . h. bu..ulJ complied In ·our Tribunal &S fu y 
L 

with and no action is required to be taken in this Contempt 

Petition. 'Ihe · Contempt Petition is, therefore, disposed of as 

having ~come fofructuous~ Notices issuea are discharges • 

. (N.P.NAWANI) (A.K.MISHFA) 
· . 

. . A&n. Member Judl.Member 
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